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IVe have heard the arguments of the learned counsel

of both parties,

k 2. Learned counsel of the Respondents Shri r.'i.L.Vernia

||. showed to''US the answer book of the applicant on the
subject of Political Science., We exainined the ajiisvi/er

book on the liip.ited question of marking of all the

answers and the correct totalling. iVe are satisfied

that all the questions answered by the applicant have been

marked and the total of 107 has been correctly arrived at.
I

•"^ccoro.ingly,vve do not find any nv^rit in this application

and rej.ect the- same at the admission stage itself. •

, parties will bear their own costs.

V̂
• ( F.K.K-^Rrm,)

. VIC.E CmiK-\N( J)


